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ITEM NO.101     Court 13 (Video Conferencing)          SECTION XVI

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL  NO(S).  9408/2013

AMIT KUMAR BANERJEE                                APPELLANT(S)

                                VERSUS

SUMITA CHAKRABORTY . & ORS.                        RESPONDENT(S)

 
Date : 10-02-2022 This appeal was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE AJAY RASTOGI
         HON'BLE MR. JUSTICE ABHAY S. OKA

For Appellant(s) Mr. Soumya Chakraborty, Sr. Adv
Mr. Danish Zubair Khan, AOR
Ms. Sudha Jha, Adv.

                                       
For Respondent(s)   Mr. Ranjan Mukherjee, AOR
                    Mr. Mrigank Prabhakar, AOR
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

In compliance of order dated 8th February, 2022, it was brought

to the notice of this Court that the chartered valuer has submitted

its Report way back on 28th February, 2013, a copy of which is

available on record.

  Counsel for the appellant on instructions submits that his

client  has  agreed  to  pay  fifty  per  cent  of  the  value  of  the

property in question as determined by the chartered valuer.  

After taking note of the submissions and also the fact that

the parties are siblings and are in litigation for the last 37

years claiming their undivided share, we consider it appropriate

that let fifty per cent of the value of the property as determined
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by chartered valuer in terms of its report dated 28th February, 2013

along with twelve per cent interest over the said amount (i.e. from

28th February, 2013 to 28th February, 2022) be computed and deposited

with the Registry of this Court within four weeks.

List the matter on 24th March, 2022.

 (POOJA SHARMA)                                  (BEENA JOLLY)
COURT MASTER (SH)                               COURT MASTER (NSH)
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